
Sri linaki Nndan Choudhary 

T 
.1 	 - 

i./ 8.2.96. 	 Shri M.L. P3.swn, Renistrar I/C 

List it on 19.2 .96 for removinr defects pointed out 

in item No. 19, 21 nd 22 of the scrutiny report. 

(19.L. Piswin) 

- 	 Rerjstrar I/c 

119.2.96 Shri, M. L. Paswan..... Registrar Incharce. 
.•.• 

List it on 27.3.96 for removing defects pointed out 

in item no. 19,21 & 22 of the Scrutiny Report. 

( M. L. Paswan) 
Registrar I/C 

5r1 M.L.PaSWan, Registar I/c 

&t .  

Defects as poi-ntedout in the scrutiny report, 

have hot been reñioved. List it on 24.4.1996 

for removal of defects. No further time shall 

be given for this purpose. 

( M.L.Paswan ) 
Registrar I/c 



V 

4/24.4.96 	 Shri. M. L. Paswan, Registrar Incharge. 
S.... 

List it on 10.5.96 for removal of d'efectsóunse1 

for the applicant is absent. 

71 	 ( 	

I ~A 

. L • Pa swn PKL 	
Registrar I/c 

5/10./96 	 Sh, M. L. Paswan, Registrar Inchirge. 

/

/ 	 ..•... 	- 	

.'-- \ 
Learned Counsel for the applicant is present. All 

efects 	 jt be., registered andl placed before  

the Hon ble -Bench for hearing -on admission fixing 

15.O5,96 	 -- 

- 	

M. LjPaswan) PKL 	
Regislrár I/c 

/ ( 	 £1 	Regr 
is no 

$ib at pre 	.is se b. 
*djotj sine die i I 	LijvjTs'jou 
&nah is $vailablc. 

Registro' 1.1 



CiA - 279/96 

Adjourned to 7.2.97 for hearing on admis(iQn. 

(\J.N. Iiehrotra) 

Jice-chai.rman 

2 

7.2.97 

C(i; 

List on 4.4.97 for hearing on 

admission, 

1i€hrctra) 
Vice-Ch airman 

3:, 

4.4.97 

CM 

3O. 05. 97 

;KJ 

5 

14.7.9? 

xM 

List on 30.5.97 for hear g on admission, 

• 

(V.N.I9ehrotra) 
.Jice-Chairman 

List on 13L.07.1997 for aarniss ion. 	/ 

(v.N.Mahrctra) 
vice-ia izm&n 

List on 2.9.97 for hearing on admission. 

(V.N.Mehrotra) 

Vice-Chairman 

• 

AN"  
4 	 - 



6 

	

2.9.97 	
List on 5.11.97 for admjjon. 

CII 

(U.N. IIehrotra) 
ice-Chajrm an 

/5.11.97 	 List On 15.1.98 for 

(V.N.Ihrotra ) 
Vjce-Qaj an 

85,1.98 	'. List OR 24.3.98 for 

sis 	
( V .

N- mehrotra ) 
Vice.Chajan 

9/2 4.03.98 	 6hriM.P.Dixit appearing on behalf of the counsel 

for the applicant,E3hri S.N.Choudhary, prayes for an 
adjournment. Allowed. 

List on 29.05.1998 for admission. 

(L.R.K.p.rasad) 	 N.N.MiEihr-jtra) 
Mernber(A) 	 vice-hairrnan 

10./ 29.5.98. 	On the request made on behalf of Shi S.M. Choudhay, 7 

the learned counsel for the applicant, list it on 28.8.98 

for admission. 

/CBS/ 	(L.R.K. Prsd) 	 (V.N.Iehrotra) 

Member (ii) 	 Vice-chairman 
11.1 28.8.98 	On the request made on behalf of Shri S.N. Chudhary, 

the 1èarnédco58l for the applicant, list it on 24.11.98 

for admission. 	
() 

	

/CBS/ 	 (L.Pra 	
(U.N. Mehrotr) 

Member (i) 	
Vice-chairman 

- 
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12/ 24.11.98 	On the request made on behalf of the 

counsel for the appl-icant, list it on 18.01.1999 

for admission. 	 \ 

(Lakshman Jha) 	 (L..K.Prasad) \ 
Membér(J) 	 Merrber(A) 

1 3. / 

1 4/18.2.1999 

M&. 

3ç& 15/7.4. 

SKS 

18.1.99.. 	List, it on 18.2.99 for admission. 

/cs/ 	 (L.R.K. PRM5D) 
rE18ER (,) 

None for the applicant. 

List it for admission on 74,1999 

Lakslan Jjä ) 	 ( L. R.  
Member (J) 	 Member (A) 

List it for admission on 14.5 .99. 

Member (A) 

16/14 .99 	None for the applicant. 

By way of last chance let it be listed for 

hearing on admission on 29.6.99 

/A4/ 
	

(Lakshman Jha) 
	

(L.R,K,prasad) 
Member(J) 
	

Member(A) 



17/29.06.99 None for the applicant even on seco call. 

Let it be placed bore the Diisión Bench 

clay_after_tomorrow i.e. on 01.07.1999for 

admjssin. 

(S.Narayan) 
S iJ 	 V ice .-Cha irman 

18./ 1.7.99. 

None for the applicant even on second call. 
A 

Tm4w perusal of the earlier order would indicate .,that 

the applicant has 'left interest in the matter. That 

being as such, this Oh is dismissed for default. 

/CBS/ 	(L.R.K. PRhSAD) 	 (S. NARPIYRN) 
F1EMBER (A). 	 VICE-CHAIRIIAN 


